301 Mess. from
regarding exemption to “Gangaijali
Fund Trust® wunder section 10
(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment ycars 1978-79 to 1982-83.

(v) S.O. 2616 published in Gazette
of India dated the 24th July,
1982  regarding exemption to
“The Ahm:dabad Textile Mills
Foundation™ under section 10 (23C)
of the Income-tax, Act 1961 for the
period covered by the assessment
years 1982-83 to 19&4-85.

(vi) S.O. 2618 published in Gazetee
. of India dated the 24th July, 1982
regarding exemption to “Indija
Islamic Cultural Centre (Regd.)"”

under section 10 (23C) of the Income.

t1x, Act 1961 for the pzriod ¢overad
by the assessment years 1982-83
and 1983-84.

(vii) S.0. 2619 published in Gazettee
of India dated the 24th  July,
1982 regarding exemption to “Sir
Homi M¢zhta Charity Trust”
under section 10 (23C) of the
Incom:-tax Act, 1961 for the
period covered by the assessment
years 1981-82 to 1982.83.

(viii) S.0. 2620 published in Gaz:tte of
India  dated the 24th July,
1982 regarding exemption of ‘Shri
Ram Chandra Mission’ under
section 10 (23C) of the Income-
tax Act,1961 for theperiod covered
by the assessmant years 1982.83
to 1984-8S,

(ix) S.0. 2621 published in Gazette of
India dated the 24th July, 19{2
regarding exemption to ‘Marathi
Mission’  under section 10:.(23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1979-30 to 1982-83.

[Placed in Library. Sec No. LT-
4454/82]
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Rajaya Sabha 302
12.07 hrs,
(PARLTAMENTARY COMMITTEES

SUMMARY OF WORK)

SECRETARY : I beg to lay on the Tabia
a copy of the ‘Pirliaméntary Committees—
of work" (Hindi and English versions)
pertaining to the period 1 June, 1981
to31 May 1982.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following massage reccived from the Sec-
retary-General of Rajya Sabha :—

“In accordance with the provision of
.Sub-rule (6) of rule 186 of the Rules
of Prodedure and Conduct of Business
in the Rajaya Sabha, I am directed to
return herewith the Assam Appropria-
tion (No. 2) Bill, 1982, which was passed
by the Lok Sabh at its sitting held on
the 5th August, 1982, and transmitted
to the Rajya Sabha for its recommen~
dations and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.”

w1 U fawiw areEm () : wena S,
7Y & o9 fafrey fodl q@e dte wY
gREY T wEar @

(wrrans)
12.08 brs.

COMMITTIEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Forty-eighth Report

Shri. G Lakshmanan (Madras North) :
I beg to present the, Fm‘ty-c:ghth chon
(Hindi and English versions) of the Outnm:
ttee on Private Members Bills and Reso-
luﬂoni



